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After Effecty of Natiomalimtion of
Mining Indwstry ..

4095. SHR] CHITTA BASU: Wwill
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(a) whethey Government received
a memorandum from o delegation of
Indian Mining Federation on the 18th

JULY 20, 1877
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May last, in regard to the after
effects of the nationalisation of the
industry; and J

(b) if go, reaction of the Govern-
ment thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): '(a)

Yes sir.

(b) The memorandum submitted to
the Government is under examina-
tion,

Liabilities and pebts of Nationalised
Coal Mines

4098 DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY
be pleaseq to state:

(a) whether the nationalised coal
mineg have to pay outstanding bills
of the suppliers of stores gnd equip-
ment to the coal mines on or prior
to the date of take over by Govern-
ment as per the Coal Mines Nationa-
lisation Act, 19783;

(b) if so, list of supplierg and the
amoung still outstanding for payment
to them ag on 31st March, 1977;

(c) whether Government have,
according to Section 22 of the Coal
Mines Nationalisatioy, Act, 1978, teker
over the liabilities and debts as o?
the day of the take over; and

(d) whether the Merchant Cham-
ber of Commerce, Calcutta has ap-
pealed to the Prime Minister to
redresg the grievances of the supp-
lers by Government and to am
the Act, if there is any lacuna?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (s)
No Sir. As per the Coal Mines (Na-
tionalisation) Act, 19783 the mins





